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SHRI SHAHID SIDDIQUI (Uttar Pradesh): Sir, I associate myself with the matter raised by
the hon. Member.

Draft National Mineral Policy

MR. CHAIRMAN: Next is, Shri Panda. Mr. Panda, please bear in mind the three-minute
rule.

SHRI B.J. PANDA (Orissa): Sir, I seek the same indulgence that you have showed to the
previous Member.

Sir, I raise a matter of very serious national concern which is of particular concern to this
House. Sir, this is the Council of States. We represent, not individual constituencies, but the
concern of States. The hon. Prime Minister is a Member of this House. Sir, the matter that 1
raise is that the Chief Ministers of five States, namely, Orissa, Chhattisgarh, Jharkhand,
Karnataka and Rajasthan have been writing to the Prime Minister, seeking to meet him to
raise a matter of serious importance concerning their States, but are not getting time. This is
a matter of serious concern. Sir, this is not something that I am speculating. | have here with
me letters from Shri Naveen Patnaik; I have letters from Shri Madhu Koda of Jharkhand; I
have a joint representation signed by the Chief Ministers of all the five States; and, Sir, I was
part of a delegation of about twenty-five MPs from these five States who went to meet the
Prime Minister who himself told us that he has limited time and he cannut meet these Chief
Ministers on this issue. ...(Inferruptions)...

Sir, the issue is, the Draft Mineral Policy which is today being prepared. Sir, this is something
that we need to understand because it has a critical impact on the economies and the
livelihoods in these five States. Sir, these five States account for about ninety per cent of the
minerals in this country. These are mostly poor States which have suffered from national
neglect and active discrimination for more than fifty years.

Sir, I just want to cite two examples. One example is, policies like freight equalisation for
fifty years took away the natural economic advantages of these States and they suffered for
five decades. Sir, on the issues of royalties, these States get a pittance in royalties. Sir,
instead of following the world-wide practice of ad valorem royalties, there are administered
royalties, and I can show you the abuse that happens. Royalties are supposed to be revised
every three years. ...(Interruptions)...

MR. CHAIRMAN: Please do not interrupt. ...(Interruptions)... Please do not interrupt.
...(Interruptions)... '

SHRI B.J. PANDA: Sir, I am not yielding. ...(Interruptions)... Sir, I am not yielding.
..(Interruptions)...

MR. CHAIRMAN: Please do not interrupt. ...(Interruptions)... Let him finish.
...(Interruptions)... Mr. Vijayaraghavan, please resume your place. ...(Inferruptions)... Do
not interrupt. ...(Interrupt)... Please do not interrupt. ...(Interruptions)... Please do not interrupt.
...(Interruptions)... '

SHRI B.J. PANDA: Sir, I am not yielding. ...(Interruptions)...

MR. CHAIRMAN: | would like the hon. Members to sit down. Mr. Panda, please resume
and complete in time.
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SHRI B.J. PANDA: Sir, allow me to complete. ...(Interruptions)... Sir, recently, as a Member
of the Standing Committee on Coal, Steel and Mines, I was aghast to learn that instead of
revising coal royalties in three years, as they are required to, royalties were revised after six
years. That too, it remains administrative which is subject to all kinds of lobbying.

MR. CHAIRMAN: Please finish your point.

SHRI B.J. PANDA: One minute, Sir. Sir, in recent years, these States have started making
changes in policies which are helping them to improve their economic condition. Sir, these
policies involve value addition which requires investment in the States for operating mines.
As a result, hundreds of thousands of crores of investment are coming to these States.

MR. CHAIRMAN: Please complete.

SHRI B.J. PANDA: Sir, I will complete in just thirty seconds. Sir, I can talk for Orissa where
Orissa has become a revenue-surplus State only in the last few years because of these
policies on minerals. Our GDP growth rate has now started exceeding the national average.
Sir, I cannot understand why this national policy has to be done in secrecy. ...(Interruptions)...
Sir, all Departments of this Government today put up their draft policies on the Website, and
it is discussed in public. I cannot understand why the Prime Minister cannot find time for five
Chief Ministers to meet them and discuss it. ...{Interruptions)...

MR. CHAIRMAN: Please, you finish your point. ...(Interruptions)... Next person, please.
...(Interruptions)... Shri Ajay Maroo. ...(Interruptions)... Hon. Members, for matters which
are raised with the permission of the Chair at this time, there is an established rule about
limited time span. So, kindly adhere to it so that we get on with the rest of the business and
give others a chance. ...(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): Sir, the point is, the issue raised by Mr. Panda
...(Interruptions)...

MR. CHAIRMAN: We have discussed that matter. He is raising the point, but it has to be
done ...(Interruptions)... That is a different matter...(/nterruptions)... What is raised at this
time has ...(Interruptions)... Please...(Interruptions)...

SHRI B.J. PANDA: The hon. Prime Minister does have time for five
States...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, that is because the Chief Ministers ére from non-UPA ruled
States. ...(Interruptions)...

SHRIMATIJAYA BACHCHAN (Uttar Pradesh): Sir, we sat through the debate yesterday
till late. He must be...(Interruptions)...

MR. CHAIRMAN: Please do not ...(Interruptions)...
SHRI S.S. AHLUWALIA: Sir, this...(Interruptions)...

MR. CHAIRMAN: Please do not...(/nterruptions)... You are wasting time
...(Interruptions)...

SHRI1B.J. PANDA: Sir, my last point...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Sir, the subject is very important. Last night we sat
through the debate because time was given; he must aiso be given time ...(Inferruptions)...
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SHRI EKANATH K. THAKUR (Maharashtra): Sir, the matter is very important.
(Interruptions)...

MR. CHAIRMAN: Please resume your places. ...(Interruptions)...

SHRI B.J. PANDA: Sir, I wish to make a last point...(Interruptions)...  would only appeal
that the Prime Minister should give the Chief Ministers of these five States the same time that
he has for countries like Singapore and Uganda, which are not parts of our country!

MR. CHAIRMAN: Fine. Mr. Ajay Maroo to associate with this statement.
...(Interruptions)...Please; you have to associate with the statement and not make a statement.
...(Interruptions)...

SHRI ARUN SHOURIE (Uttar Pradesh): But why can’t he make a statement while
associating? You just allowed Mr. Raja to make a statement while associating himself with
the statement made by Shrimati Brinda. ...(Interruptions)...

MR. CHAIRMAN: I am just requesting the hon. Member to associate
himself...(Interruptions)...

SHRIARUN SHOURIE: But, Sir, you must allow...(Interruptions)...

MR. CHAIRMAN: Please, would you allow him to speak? ...(Interruptions)...

Fiie e ema R U wFEe ¥ s = g sk e sarerm § o w5l
(7 grer wd): wamft wEey, | (mEuE).. iy "ERd, W1 39 9eT o SYarT |

e W5 Y ¥ wuw FaiRa & F e ern? L (smau=)... e a9y 9 @) ddg aRe
& T a1 O BT B, TGS Fad deg IA A Al & Sl . (@mauE). .

MR. CHAIRMAN: Please...(Interruptions}... Mr. Pany, please resume your
place...(Interruptions). ..

SHRI V. NARAYANASAMY (Puduchery): They can make a representation.
...(Interruptions)..

N AT WTH (AREE): ARGEE & JAM PR, IS, AR MR FAfled & g
Ot ¥ 9ug anr .(FEuE)... & of -sufted o L (@@uE)... o gur 53 o Y wer R R
o e &1 W Td 2| L (emaum)... TEigy, § gF e 9edT § P fR's @ viger 3
u2Yi # NDA 2t wRaR &, safig o1 wur w3t 397 wel & g #@fya @ frer 8 amad
...(waaE). ..

MR. CHAIRMAN: Please keep quiet....(Interruptions)...

sft TH.qH. AEq@famn a8 Hdae & 27 . (@Eu)... e & a% dddanT & B osl
w UPA &) R Fd &, 979 9 919 98 &Y S@d | . (@maarF).. ¥ difadt Foar o
...(ae)... Y gt @ diferdl ...(=aeam)... garr ued €1 . (aEur)...

MR. CHAIRMAN: Please, Mr. Ahluwalia. ...(Interruptions)...

sft fafrqora fe (wREe): var =l & 9 9wl P g AR @ fraw o aeg TEl
...(aEa). .

MR. CHAIRMAN: Please. I appeal to the ...(Interruptions)...

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, in our State also...(Interruptions}...
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sft Rftgorr fae vl SR, &9 oo s wRa € T smooEw @R &1 wrewea €
().

MR. CHAIRMAN: I appeal to the Members to kindly...(Tnterruptions)...

SHRI ARUN SHOURIE: Sir, we are in the Council of States. How could the Chief Ministers
of States...(Interruptions)...

SHRI V. NARAYANASAMY: They have been making allegations...(Interruptions)...
SHRIS.S. AHLUWALIA: Sir, the Leader of the House...(Interruptions)...
MR. CHAIRMAN: Could we have...(Inferruptions)...

A Y AE: FTH WSR3 9 . (aur)... e Bere diferft & ar F wfify @ mee
frar s oadl O 3w ROE & o «F &, suadt ol w@dfom e w0t 7 f 9d & gy
IR BT ...(EEUE)... §9F FR H o W53t S 9 @E a1 wuE #5394 $El fF gie ferd
diferdt &9 2w & o uRE @ 98 € wed i .. (smEas). '

MR. CHAIRMAN: The hon. Member has started...(Interruptions)...Please let him finish.
..(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, what is this? ...(Interruptions)...
MR. CHAIRMAN: Mr. Pany, please resume your seat. ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, the State of Orissa...(Interruptions)...has been given to
the State of Orissa. Jharkhand and Orissa have been ...(Interruptions)...

MR. CHAIRMAN: Please. I will be...(Interruptions)...

s aorg T W), A it 99 wEww L (=Eum)...

MR. CHAIRMAN: Your time is over. ...(Interruptions)...

s T AR G AR 7 e A9 & AU e aEiRe .. (s3aen=). ..

MR. CHAIRMAN: Mr. Maroo, you are violating a commitment given to the Chair. Please
bear that in mind...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, why can’t you direct the Government? ...(Inferruptions)...
s o A WY, H fH 9 dEe AU Wi WIS @Ran § | . (REur).

SHRI PENUMALLI MADHU: Sir, our State...(Interruptions)...

MR. CHAIRMAN: No, Mr. Ahluwalia...(Interruptions)...

SHRI YASHWANT SINHA: Sir, you must direct the Government...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, you are the Presiding Officer of the Council of State and he
is...(Interruptions)...raising his voice...(Interruptions)...

MR. CHAIRMAN: Please listen to the Chair. ...(Interruptions)... These matters are being
mentioned

A IO WTE v AR A T oA F Y o ImRa . (=mEuE). .
MR. CHAIRMAN: Please resume your place. ...(Interruptions)...
SHRI YASHWANT SINHA: Will the Government give their comments...(Interruptions)...
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SHRIA. VIJAYARAGHAVAN (Kerala): Sir, how many times will they disturb the House?
...(Interruptions)...

MR. CHAIRMAN: Will you please listen to the Chair? ...(Interruptions)...These matters
are being mentioned...(Interruptions)... Hon. Member, will you resume please?...
(Interruptions)...

sft = A ¢

MR. CHAIRMAN: Please resume your place. This will not go on
record....(Interruptions)....I would like to draw the attention of the House to a well-established
practice that matters which are raised with permission are discussed and brought to the
notice of the Chair in the morning meeting. This particular morning, a specific understanding
was arrived at that Mr. Panda would raise a subject and Mr. Maroo will associate himself with
it. Now, instead of associating himself with it, he is making a full-fledged speech. I would just
...{(Interruptions)... We have one more speaker. ....(Interruptions).... Please. May I appeal to
you all? ... (Interruptions)... There is one other speaker who is to come up. ... (Interruptions)...

SHRI MANOHAR JOSHI: (Maharashtra): Sir, ...(Interruptions)...

sft warafa: el S, ¥ aad [oRY FFW ...(=WAYT)... There is one other person to
speak. ...(Interruptions)... :

SHRI S.S. AHLUWALIA: What is this? ... (Tnterruptions)...

MR. CHAIRMAN: I have given Shri Maroo enough time. ... (Interruptions)... The time is
recorded. ... (Interruptions)...

SHRI ARUN SHOURIE: Yesterday, the Chair allowed 45 minutes to Mr. Ram Jethmalani,
but stopped Shri Amar Singh. .. (Interruptions)...

MR. CHAIRMAN: Will you resume your place? ...(Interruptions)...
sfi srovr ¥ 2T wIEw, ¥F 99 e T8 & ..(aur)...

MR. CHAIRMAN: Please resume your place. ...(Interruptions)... Mr. Maroo, will you
resume your place? ...(Interruptions)... You are finished. ...(Interruptions)... Please
...(Interruptions)...

oft 3o AR WY, AT TEA BT Addd € 6 gEd A § G royalty 8, a€ uEd 2002 ¥ @3t

off aftw 2005 & .. (mEaM)...| W), # @ fime & Ao 9 wEnE FRar € (gL R
UBR HE qo § WHN A royalty a5 off, I WE dadl A gou e ... (z@aE)... |

3T WRw & gor HPR & wur @S fomr @ A ¥ ().

MR. CHAIRMAN: Will you disobey the Chair? ... (Interruztions)... Please resume your
place. ...(Interruptions)...

SHRIS.S. AHLUWALIA: What is this? ... (Interruptions)...

MR. CHAIRMAN: Please resume your places. ...(Interruptions)... Shri Pany, please.
...(Interruptions)... Please resume your places. ...(Interruptions)... Shri Pany, please.
...(Interruptions)... Do you want Shri Pany to speak? ...(Interruptions)... Ahluwaliaji, you are
the Chief Whip. ... (Interruptions)... Please resume your places. ... (Interruptions)... Shri Pany °
... (Interruptions)...

s vz ot (ST W), A 39 g W AW & v § auer d@la aw vEr §
..(waum)... | §9% WRl # UEe ¥UF A P Heg Bl §...(EUF)... | g4, ey

* Not recorded
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RSy W), anft O wewyet qET Sorn war ...(=mEu)...

it wamafr ot qET @ &7

off vEARTer Ot W), 3E 'ART qo &, St @1 ge7 &, e Wefta yer € ...(@mEan)...

ot wwmfer: amgwT e o Bt WRRed &, av 1 R ¥

oft sERTger gt WR, # AU ungw ¥ o deeY & AR d 69T & o i sven
aEar § ...(=EaE)...

SHRI YASHWANT SINHA: Sir, you must direct ... (Interruptions)...

MR. CHAIRMAN: Mr. Sinha, this is not the point. ...(Interruptions)...

oft qera R oo et A, ey iTw P 3 O wge Somn, 99 @@ ddR I
Feel AT W B W R F NgiAe & U eigd ad & ...(@@Edr)... Y e gany €
...(aEaeY)... gAF 9¥ il &, SEaT prior notice WaHHT F Uy Er & ...(=Fard)... Why

don’t they respond? ...(Interruptions)... We want reply from the Government.
...(Interruptions)...

MR. CHAIRMAN: Will you please resume your places? ... (Interruptions)...
SHRI YASHWANT SINHA: We want reply from the Government. ... (Interruptions)...

MR. CHAIRMAN: Please resume your places. ... (Interruptions)... There is a separate
procedure for it. You are violating your own procedure. ... (Interruptions)...
SHRI B.J. PANDA: Where shall we seek protection? ... (Interruptions)...

MR. CHAIRMAN: Mr. Panda, you had your say. ...(Interruptions)... fit. d=1, =it sng &
¢ ...(=EaE)... J19 §o ¢ ... (==@ar)... Please don’t violate the understanding we had.
...(Interruptions)... .. Please don’t violate the understanding we had. ... (Interruptions)... Mr.
Pany please. ...(Interruptions)...

S Ty whor ang A0 WY ... (AT, o T &S WG| .. (e, AT, Sy @
T WAl BX W@ £ .. .(waEud).. i . (smeurs). .

off TEAREger giftr gig-giE e d o @R dagr 9 gd €, oF uig vl & oufy o
dewE B YE & .

MR. CHAIRMAN: Will you please resume your places?

s TEwmor it |y, AT g Rl 4 @i § ) L (aaue)..

SHRI SHATRUGHAN SINHA (Bihar): Sir,...(Interruptions).

MR. CHAIRMAN: You are coming in the way of a speaker. Please, don’t do
that...(Interruptions). Will you please resume your places?...(Interruptions). There is a speaker
to whom the floor has been given...(Interruptions). No, I am afraid not...(Interruptions).

SHRI MANOHAR JOSHLI: Sir, you can ask the Government to enquire into this matter.

MR. CHAIRMAN: No, Sir. I do net conceive this point. I think, the understandings are
being violated, and 1 go on record to say that...(Interruptions). Please, go back to your
places...(Interruptions).

of} vz ot wElew, WYY WReN ..(Faur).. e ot ¥ uly (=),

MR. CHAIRMAN: I would request hon. Members to resume their places...(Interruptions).
The House is adjourned for ten minutes.
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The House then adjourned at thirty-one minutes past twelve of the clock.
The House re-assembled at forty-one minutes past twelve of the clock.
[THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIJEE) in the Chair.]

THE VICE-CHAIRMAN (SHRI PARASANTA CHATTERJEE): The House is adjourned for
another ten minutes.

The House then adjourned at forty-three minutes
past twelve of the clock.

The House reassembled at fifty-three minutes past twelve of the clock,
(MR.CHAIRMAN in the Chair.)

MR. CHAIRMAN: The hon. Leader of the Opposition wishes to speak.

Right of Chief Ministers to Voice their views and opinions
with Prime Minister

THE LEADER OF THE OPPOSITION (SHRIJASWANT SINGH): Mr. Chairman, Sir, we
have experienced a little obstruction in the normal functioning of the House. I will not ¢ irto
other issues like Member ‘A’ getting time and Member ‘B’ not getting time. But that is ifie
reality too. However, Sir, here in this case, there was a grievance expressed by certain Members
on account of the difficulty that the Prime Minister had in meeting the Chief Ministers of five
States. The central question here is of the respect that is accorded to the principle of federalism
and the Chief Ministers of States. I do know, Sir, that a Group of Ministers was constituted.
A very senior Member of the Cabinet the Union Home Minister has chaired it. Perhaps a
report has already been considered by the Cabinet or is going to be considered. The hon.
Members are of the view, Sir, and they have said that the Chief Ministers wanted to call on
the Prime Minister after the Group of Ministers had concluded their job. On that occasion
also, the Prime Minister had had difficulty in meeting the Chief Ministers, that is from where
this grievance is borne.

Also, Sir, if various other policies can be put on the website and the opinion of the larger
public can be obtained or solicited a policy like minerals — whether major or minor mineral —
also merits such equal treatment. If that too is put on the website, then where would be the
difficulty? And I do believe, Sir, that the Chief Ministers have a right to voice the grievances
or opinions or the views of the State as they have the honour to be heads of Governments.
That is the point. If the Government would respond to it, we would be very grateful. We have
no intention of interrupting the functioning,.

We do wish to hear the hon. External Affairs Minister, and I am encouraged by the fact
that the hon. the Prime Minister is here. He perhaps comes here with the intent of clarifying
some of the issues that are being raised as direct questions to him. He would benefit by
hearing all this. Perhaps, the Chairman of the Group of Ministers will respond and clarify the
situation.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAIJ V. PATIL): Sir, we all know that the



